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INTRODUCTION 

1, the Chairman of the Committee on Government Assurances as 
authorised by the Committee, do present on their behalf this Eighth 
Report of the Committee on Government Assurances. 

2. The Committee at their sittings held on 8 September and 21 Oct-
ober, 1986 considered eleven requests from Government for droppinl 
of pending assurances and their decisions are contained in this Report, 

3. The minutes of the aforesaid sittings of the Committee are also 
included in this Report. 

4. At their Sitting held on IS January, 1987, the Committee consi-
dered and adopted this Eighth Report. 

S.. Conclusion/Observations of the Committee are contained in 
succeeding chapters of this Report. 

NEW DELHI; 
15 JtmUDry, 1987 

25, PaflltI. 1908 (SAKA) 

PROF. NARAIN CHAND PARASHAR, 
Chalmran, 

Committee on Govtmmtnt Allurllncll. 



CHAma I 

IlBVIBW OF PBNDING ASSURANCBS OF SEVENTH AND 
EIGHTH LOK SABHA 

During the Seventh Lok Sabha, 7,231 assurances were cuUed out from 
Lok Sabba Debates for implementation by Government. Of &beae 7,212 
assurances have since been" implemented, leaving a balance of 19 88sutanees 
to be implemented. 

2. During the First to Seventh Sessions of Eightb Lot Sabha 2746 
assurances were culled out. Out of them 1715 assurances have since been 
implemented, thus leaving a balance of 1031 assurances, pendins imple-
mentation, 

3. The above figures take into account the latest statements or imple-
mented assurances laid on the Table of Lok Sabbs by the Minister of 
Parliamentary Affairs on 4 December, 1986. 



QlArl'Ia;u 

REQUHTI fOR J DROPPll'110 ,OF MSUI\Atl~6-li(l.t ':. 
ACCEDED' TO 

4. ,On 11 Mal'Clh, 1916, tbe followinl UnltatrtdQuosti(JD (No. 2185> 
liveD nolioe of· by Frof. Naraill' ChaDd Parashar, M P., \lIIas Iddttssedto 
aM Mindtor of IlKhMk)' :-

'I(a) the latest position with regard to sanction and opening or 
·.branchos of~aJl lDdustriea Servi£es Institute at Hamirpur and 

Mehatpur in,ulUl d~strict of Hima~hal Pradesh; . 
: ~ . ~ ~ 

. (b) since when the matter has been under consideration of Govern-
ment and the reasons for delay; and 

(~) ,)Ie likely da~ of &anction aad,"Opeoing of t~e branches? J' 

~. . The Minister of State for industrial Development in the Ministry 
of Industry (Shri M. Arunachalam) gave the following reply :-

\ 

<a> to (c) : Proposals have been received for opening of a Branch 
Small Industries Service Institute at Hamirpur and an Extension 
Centre at Mehatpur in Una district of Himachal Pradesh from 
Small Industries Service Institute, Solan, Himachal Pradesh 
during August, 1984. These are still UDder examination." 

6. The above reply to the question was treated as an assurance by 
the Committee which was to be fulfilled within three months of the date 

of reply I.e. by 10 June, 1986. 

7. On 2 June; 1986, the Ministry of Industry approached the 
Committee on Government Assurances through the Ministry of Parliamen-
tary Aft'airs "ide their U.O. Note No. F.V/IInd.( 16)USQ. 218S-LS!86 
dated 2 June, 1986 to drop the assurance on the grounds indicated 
below:-

I'The Hon'ble Member had sought the latest position with rega~d to 
sanction and opening of Branches of Small Industries Service Institute 
at Hamirpur and Mehatpur in Una district of Himachal Pradesh and 
also likely date of sanction and opening of the Branches. In r('ply to 
the QuesticlD, it was stated that proposals have been received for opel)-



• 
ing of a Branch Small Industries Service Institute at Hllmlrpu't and 
Extension Centre at Mehatpurlil Una district ot Himachal Pradesh 
from Small Industries Service Institute, Solan, Himachal Pradesh 
during August, 1984 and that these were under examination. 

In this connection, it may be stated that opening of new Branch 
Institutes and Extension Centres in backward areas was considered 
based on the requests received from State Government or Small Indus .. 
try Associations, etc. In pursuance of this, an exercise was undertaken 
by this organisation to identify suitable locations for establishment of 
Branch, SISIS and Extension Centres in the country during Seventh 
Plan period. In fact, these are on-going processess and there is no 
target date fixt:d for establishing any Branch Institute or Extension 
Centre. The reply given in the case of Lok Sabha Unstarred Question 
No. 218S on 11th March, 1986 may kindly be viewed in this context. 
In fact, no assurance was meant to be given in the case of question 
under reference. 

Opening of Branch Institutes or Extension Centres during the Five 
Year Plan period is an on going process, involving consultations with 
various Ministries including the Ministry of Finance and'Plaluiing 
Commission. 

There is no finality about the number of locations of such Institutesl 
Extension CCJltres. They may be or may not be (1pened at all or at 
particular locations which might have been suggested and arc consi-
dered by the Government. As has been submitted ,Ibove, no ltSsurance 
was meant to be given." r ' 

The Committee at their sitting held on 8 September, J 986 considered 
the request of the Ministry for dropping the assurance." 

9. F1adJug the reaSODS ad,auced by tbe MIDlstry for lile dropplull»r tbe 
.. aruce DOt coaeDt aad couyluciul. tbe committee are uUlble to ace. eo 
tbelr request Iud urle upon tbe Gonrument to expedite tbeir decision I. tbe 
matt. "Web "ould lead to tbe implemeatlUoD of lbe auuruce. II, 

10. Tbe Committee do Dot apprecllte the argument a"'IDced b, tbe 
MIDistry tbatno Issurance was meaat to be ahen'. The Iraumeatls clearl, 
ullteaable. The reply of the Mlulsler unamblluously dllcloses tbat ~ 
Mlaistr, bad reeehed proposal I for opealug of a Braach Smlll laciu.rlei 
Senlce lastltute at Hamirpur and an Extension Ceotre at Mehatp.r darlDI 
Aqast 1984 aad were uDder tbeir eumiD.tioa. I~ implied tbat Goyer •• ee.t 
"OIIld Inform tbe Hoase of tbtlr final decisi(Jn OD these propo ... s. To II, . 
thIt It Is a. OB IGiDg process doe5 DQt meaD a licence to ,It oYer tlae propo- , 
.... ludeflaltel, aad take DO declsloD HeiDI a responsible ad .. IBI.tratiOll, . 



.... C .... IU .. tnlt tIIa G.o,er .. eat woald e .... r. Ua f.De~1 ,,1tIL .... 

.. ' .... q u' 11 .110 r •• lt-orl,.tClCi· 

(II) 

II. On ~9 April, 1986, the following Starred Q.uestion (No.8 53) 
given notice of by Sbri Chintamani Jena, M.P., was addressed to the 
M1il.ister . of Energy :-

"(a) whether some foreign countries have offered modern techno-
logy for production of non-conventional energy in our country; 

(b), if so, the reactiQn of Government on this issue; 

(~) which countries have offered such modern technology; and 

(d) which are the systems for each such technology offered and 
the cQnditions.attached therewith?" 

13. The Minister of Energy (Sbti Vasant &ltbe) gave tbe following 
reply:-

"(a) No. Sir. 

(b), (c) & (d): Does not arise." 

U. During the courSe of supplementaries, a Member (Shri G.O. 
SweO) enquired whether any experiment had been conducted with 
~ laydJ\O dfDalllics and if so, where and with what results and what 
were tbe calculated ecoDomi08. 

1'4. In reply; the Minister of Energy (Shri Vasant Sathe) stated as 
foRo ... :-

"I do not bow whore. I will try to get the details and pass them' 
on to the hon. Member:' 

I'. The above reply of the Minister to the supplementary question 
was treated as an assurance by tbe Committee whicb wa~ to be fulfilled 
wid\in tbree months of the dateof reply I.e, by 28 July, 1986. 

l-e. On 29 July. 1986, the Ministry of Energy approached the 
CCllBmittee on Government Assurances through the Ministry of Parlia-
mem;ary Affairs 'Ide tbeir U,O. Note No. V/Ergy. (36 )SQ'853-lS/86 , 



dat~d 29 Ju~, 1986, to drop tlle assurance' on the groU'ods indicated 
below:-

"tbe Minister of Energy bad furnished the promised information 00 
tbe same page of tbe, debate [Page No. 2S 1 53 line No. 14 
(ADDexure-l) ] 

17. The Committee' considered the' request of the Ministry of 
&e1'8Y for. dropping tbe assurance at their sitting held on 8' September, 
1986· 

J8. A pliiD re.dlol of tbe reply of the Mloister to supple.entul • 
• ked by Slarl G.G. S"ellln.le.tes that tleMIDlster pr06Hied to'tun" (be 
Information soalht by the Me .. ber liter, It II I clear ••• nnee, r.,new 
of the eommaale.tloD reeehed from the MIDlstry reqaeltiDI for tbe dropplnl 
of the anurance, the Committee perused the debates but did not ftnd In, 
repl, or the Minister wbleb could be eODstraed IS II'IDI tbe IDformltlOD 
IOIIIbtb, tbe Me .. ber. The Mlols'fJ WII I"rlied of ..... po_idon. How-
eYer, tbe MIDlstry bate aot yet furaished .ny expl.n.t'lo •• n't ........ peet. •• 
the IbseDee of .ny sltllflctory explln.tlon. the Commlttu .re eonstra'." 
to eoulade thlt the appro.cb of the Mlltlstry Inllbk r,.etihl"'leew.61D-
l.rly c.sual and b.s to be ,iewed with concern. Tbe Committee "ouJ4. like 
to Ie apprised of ftJe clreamst1lnc:es In wbleb tbls kind of reqbeat r6r tbe 
dnpplill oftlle'.nuraDc:e w.smlde Ind tbe rHponsf.Ulty 8'ted. 

(it i) 

19. On :: 3 April, 1986, the following Un~tarred Question (No. 
7402) given nolice of by Sarvashri Banwari Lal Purohit, N. Dennis and 
Jai Prukash Agarwal, M.Ps, was addressed to the Minister of Wdfllte:-

"( a) whether his Ministry has drawn up a new licherne for tile w.J-
fare of prisoners in consonance with the objective that jatls 
should really be correctional homes to reform and rchabilitate 
the offenders; 

(b) if so, the proposed new scheme; and 

(c) to what extent the proposed new scheme will he:lp in tHe~ 
mic rehabilitation of prisoners?" 

20. On 30 April, 1986, th'! follOWing Unstarred Question (No. 
8419) given notice of by Sbri K V. Shankara Gowda, MP. was aillo 
addressed to the Minister of Welfare: 

"(a) whether the Union Ministry has drawn a new scheme for tbe 
welfare of prisoners in consonance with the object in that jail 
should really be correctional home to reform and rehabilitate 
offenders i • 



(b) 

(c) 

whether State Governments are being provided sufBcient funds 
in implementing schemes for the welfare of prisoners; 
if so, the total amount proposed for each State in implement-
ing the proposed scheme; and 

(d) the details of the schemes being undertaken during 1986-87 
in thfsregard?" 

21. The Deputy Minister of Welfare (Shri Giridhar Gomango) 
gave the folJowing reply to both the Questions:-

hpJ, to USQ No. 7402 dated 23 April, 1986 

"(a) Yes Sir, A proposal for introducing a new scheme for the 
welfare of prisoners under the Seventh Five Year Plan has 
been accepted by the Planning Commission. 

(b) A (c). The details of the proposed new scheme are being 
worked out." 

Reply to USQ No. B419 dated 30 April, 1986 

"(a) Yes, Sir. A proposal for introducing a neW scheme for the 
Welfare of prisoners under the Seventh Five Year Plan has 
been accepted by tbe Planning Commission. 

(b), (c) & (d) The details of the proposed new scheme are being 
worked out." 

22. The above repliea to parts (b) and (c) of Question No. 7402 
and parts (a), (b) and (c) of Question No. 8419 Were treated as assu-
rances by the Committee which were to be fulfilled within three months 
of the dates of replies I.e. by 22 and 29 July. )986 respectively. 

23. On 22 July, J986, the Ministry of Welfare have approached 
the Committee on Government Assurances through the Ministry of 
Parliamentary Affairs vide their U.O. Note No. F.VjW (9) USQ-7402-
LS/86 dated 22 July, 1986, to drop both the assurances on th~ grounds 
indicated below: -

/I •••••. the scheme for the welfare of prisoners under the Seventh Five ..... 
Year Plan has been accepted by t he Planning Commission. The 
views/comments of the State Governments and' Union Territory 
Administrations were called for besides the Ministry of Home Affairs. 
In reply, tht: Ministry of Home Affairs pointed out that the report of 
the Expert Group set up by that Ministry for preparing sl~hemes in 
respect of 'prison administration' under the 7th Five Year Plan con-
&ains elaborate proposals for the development of orsanisationaljl 



~"" 
struc~ute, medical and psychiatric"feWices; 5tatl'training; buildiDII! 
staff quarters i minimum requirements of planning, coordination and 
monitoring in the Central Government i and establishment of '. 
national academy of correctional administration. 

The ingredients of thc scheme for the welfare of prisoners as formu-
lated by this Ministry and proposals of the group set up by the 
Ministry of Home Affairs overlapped each other. In this regard • 
meeting is being convened to discuss and sort out issues with the 
representatives of Ministry of Home Affairs, this Ministry aDd the 
Planning Commission. 

Keeping in view the above position of this case, it would perhaps 
not be possible for this Ministry to adhere ~he time limit which is 
generally given to an assurance of a Parliament question. Further 
more as this case relates to sorting out overlappingl in the Icheme 
of Ministry of Home Affairs and this Ministry, the time which would 
be required cannot be determined at this stage." 

24. The Committee considered the request of tbe Ministry of Wel-
fare for dropping of both the assurances at their sitting held on 
8 September, 1986· 

%5. No nlid reason !w. beeD adduced by the MI.lat.,. lor drop"n. tile 
a.aar.nce. Wh.t stands ID the ".y of the MIDlstr,. to IIold 1DHt1 ••• "ItII ... 
represeDtatiV" of tbe Mlnl.tries of Home Aff.lrs ad PI.Dnl •• to .ort .. t 
tbe problem of overlap pin I of respoD.ibllltlesl. a enl .... to tbe Co •• tatee. 
lD tbe vlt" of tbe ComDlittee, tbe Mlai.tr,. .boald "a,e .aM eII'IIIIt .... 
•• stala.d effort. to enlur •• n e.rly Imple .. eatatloa of tile .... r.Dce ...... Co .. 
mlttee DO" arge tbe MiDlstr, to revle" tbe "bole m.tter aD" prepare a .'-
'ebedue 10 tbat tbe auaraDce does Dot remal. aal.plemeDted tor 1081. 

16. As tbe time for implemeDtation t. a.read,. oyer, tile MI.".,. ..... . 
•• bmlt to the Co .... lttee a request for nten.lo. of tI •• "bleb IUJ ........ w-
ed .. aLalma .. for Uquldadq the .. uraace. 

(I,) 

27. On 13 March, ) 986, the fo)Jowing Starred Question (No. 
271), given notice of by Shri H.M. Patel M.P"wu addressed to the 
Minister of Transport:-

"(a) 

(b) 

whether Government have taken decision to implement the 
shipping code laid down by UNCfAD; 

whether Government propose to enforce carao re.enatioa (or 
Indian Shippinl Companies j • 



, f 
t,-,. ,g'l.r: 

:(G) ~hetl1er Gq~ernmeD~ienforced cODtaincrisation: 

.(d) whether a Planning Group has been appointed for formulating 
a perspective plan for shipping; and 

(e) if so, the particulars of the Group Members?" 

28. The Minister of Transport (Shri Banai Lal) 'gave the 
following reply:-

"(a) & (b). Government have in principle taken a decision to 
bring in legislation to implement the UN Convention on Code 
of Conduct for Line)' Conferences. The, main objective of the 
'legislation will, be to ensure that upto a level of 40% of 
foreign trade l,r lnd ia carried by liner ships is carried on 
Indian fiag vessel s. 

(c) Government have extended full &upport to containerisatioD 
including setting up of port facilities for c~lOtainer handling, 
deve~Qpment of Inland Container Depots and acquisition of 
cellular container ships. 

(d) & (e). The composition of Planning Group set up by the 
Plapf!i,ng Commission on 18.12.1985 to prepare a perspective 
plan for shipping is placed on the table of the House (Annex-
ure-lI) • 

~9~ During the cour~c of supplementaries on the question, a 
Me,m,~er (Shri Somnath Chatterjee) pointing out' that the Shipping 
'h\dustry had been going through a recession for a number of years nd 
that some of the shipping companies had closed their operations, Id,o 
rendering the employees jobless, sought to know whether rhePlamling 
(lrpPA wb\Cb Jlad bee~ sl;1 up fqr formulating!l perspective plan for 
,~illj.JlaP b~n a~~ed to go into thi, matter and whether any su.pport 
was likely to be given to the s~i,pP\ng industry. ' 

30. In reply to ,the, above supplementary the Minister of State in 
the Ministry of Surface Transport (Slui Rajesh Pilot), stated as 
.f~Lows;-

1/ ..... • We are' tl'yir g to 'categorise the· companies which allCreaUy 
viable, which can regain their heallh with the hdp .' ••. There are 
s()1lle~ompanie~ which are not at all viable. There may be some 
companies which, have not paid their inlitalments or their dues for 
some period when t he recession was OU, but there ar~ some other 
go~,iel wllich "have not paid their dues ~VOIJ when tbore was no 
.recession. Other companies .have .p+w their due. in timo but there 



are 80niti com,eoies wbichh.~ h81ly 'IIl .... ed thi. ,oppettuakJ .d 
fhi! "ri'Yttege wbioh has been giw:o by the-Gevom_nt rin the foIm 
of sutlsidy aaa other thlnga. So, the wflole .tucsy :i5 01\. TIle 
1IK)meot we ,come out with tile conect inforaatioD, WtI caD tIIfonn 
·the bon. Me-mbtr." ' 

3t. The above reply 'of the Minister was treated a. aD usuraace 
b¥ the Committee which was to be fulfilled within three.ootha from tbe 
date (If reply I e. by U June, 1986· 

32. On 5 June, 1986, the Ministry of Surface Transport approa-
ched the Committee on Government Assurances through the Ministry of 
Parliamentary Affairs .,Ide their U.O. Nole No. F/V/T/S(7 )SQ-27 .-LS/86 
dated 5 June, 1986, to drop the assurance on the ground. indicated 
below:-

The Ministry of Transport ,hue constituted the Planning Group on 
Shipping 'ride Planning Commission's Memo, No. T"C/3j(27)/85 
dated 18. I 2.8 S (Annexure-III). A perusal of the terms of refl::rence 
of this a.M. shows that this Group is not conSidering any measures 
of financial assistance to the shipping industry. In view orlhis the 
Planning Group is perhaps not likely to mate aD'J recommendation 
about the financial assistance to the shipping industry." 

33. The Committof! reconsid~ed tbe requelt tJf tbe Ministry of 
Surface Transport for dropping the assurance at their titting held on 
8 September, )986. 

34. The .foresaid reply of the Mlallt. te tile .. , ....... 1'1 .... It,. 
Sbrl SomDath Chatterjee coaltltutlal tbll .... r.ate I. pOlltl,e ud Itr.lallt 
ladlcatial • delDlte 110. of .ctlo. e ....... p .... Ity O' ...... t. It .... 
,r_,hlloul OD tbe part of the MIDlltrf to pat. il8'ereDt coutr.~ .. 
the state. eat of the MIDlster. Tile Co •• lttee .. , ......... to be."' ... 
the MIDlster WIDts to c .... le bl. earlier aturI Ie ",laa at,ea .... dertU", 

. to tlle'lIoase lor I .ta', 01 all tile aapeet. .f tile _Her.d INN Nek 
.. tile H._ wltll 'ta .. alte. 1'111 C ..... , ..... 1IOt · ..... :if ,lie Nfl'" 
ef tile ~htrJ fer &lie 'ro"...oI'lie _......... ... tile •• ".... 
of .. Mlail&eJ'. 

35. 'a the 'lew of tile Co.mittee, the reqaeat of tbe Mlilllltl'J for .r.,. 
,1111 alille auaruee oa tile lroaad tbat tile , ..... of re ....... f tile Plu. 
alDI Grou, Ht up by tbe Plaut_I C ... lyloD '0 Ht laclu" die ...... ' 
referred to by tlte MIDIster of State for Tea .. port I. Itl. ater...w ..,., .. 
the .a"lemeD'.1'J ud ••• adl, tile PI ••• a.a Groa. II •• t IIWtt to-,'" ., 
recom.eHatloa aboat tile .... c .. 1 ....... te ... ......... ....." • 
.. ICU of. tJPlce. e, .. I, •• "roacla .. well ........ f.r'" Perll ••• -
.. ., ...... tt. of1" MI .... r to ... S...... k ... ....,. .. · ~ ... 



10 

where •• tbe Plunlog Group was constituted on 18.12.1985, the Mlal.tet' 
repUed to the question ,on ·13.3.1986. Natur.Uy •• a follow up of tbe aua-
ranee by tbe Mlalster,tbe terms of ref ere nee of tbe PlaDDinl Group oulbt 
to bave beeD eDlarged Ind other suUdle steps taken for It. early haplemen-
tation·. Instead of following this Datural course, the Mloiltry chose an 
IDappropr.ate though convenient course--seeking tbe dropping of tbe ... a-
nnce, whttb hiS to be depreeated. 'the Committee "oald like tbe whole 
mltter to be reviewed wltbout furlher delay at the level of the Minister him-
self and suitable steps t.ken to implement the assurance. In the melatlme, 
tbe Ministry sbould submit to tbe Committee a request for extensiOD of time 
whlcb should be minimum .. 

(v) 

36. On 7 March, 1986 the fl)lIowing Unstarred Question (No. 1737) 
given notice of by Sarvashri K. Pradhani, P.M. Sayeed, Kamal Nath and 
San at Kumar Mandell M.P. was addressed to the Minister of Finance :-

"(a) whether a high.level tribunal is likl'ly to be set up by Govern-
ment early in the next financial year to settle excise and customs 
classifkation and valuation cases; 

(b) irso, the modalities of the proposed Tribunal and how far it will 
be an improvement over the existing Centrai Exci~e and Customs 
Tribunals; 

(c) whl'thrr Government will in the interest of timely collection of 
revenue and 10 prevent th~ trade in dodging paym<!nt of duties 
by resorting to courts for st,lY of the procccdJng~, consider the 
desirability of debarring the juri~diction of the courts to enter-
tain such pit-as; 81"d 

(d) if Dot, the reasons therefor ?" 

37. The Minister of State in the Ministry of Finance (Shri lanardhana 
Poojary) gave the following reply :-

"a) ·A proposal to setup a high powered Customs aud Excise 
Revenue (Appellate) Tribunal undtr Article 3238 of the Consti-
tudon for settlement of customs and central excise matters inclu-
ding classification and valuation cases, is under conSidera-
tion. 

(b) Detailed' p! 0po$818 are being worked out in cpnsultation with the 
Ministry of Law. 

(~) Y~. 

(d) Question does not arise in view of reply to put (c)." 

.. ~ ~ "The abo,vc,r~ply t() par,qa)·&',(b) of tbe q~estjoD was treated I. 
( 



ao a.urance by the Committee which Will to be fulfilled within three 
months of the date of reply I.e. by 6 June, 1986. 

39. On 3 September, 1986 the Ministry of Finance approached the 
Committee on Government Assurances through the Ministry of Parlitmen· 
tary Affairs vide their U.O. Note No. V/Fin. (H) USQ.1737 LS/86 dllted 
3 September, 1986. to drop the assurance on the grounds indicated 
below:-

"r:1C mailer has been examined by the Department of Revenue. It may 
be mentioned that in the long term fiscal policy :tnnounced by the 
Government in December, 19K5, the Government has proposed to 
cst ablish an Appellate Tribunal under Article 3238 of the Constitution 
to deal with all matters concerned with payment of custom, a:'ld excise 
duties. Accordingly the proposal to set up the Appel,late Tribunal is 
under consideration. However, no IInal decision in tbe mllt.:r has yet 
teen taken." 

40. The Committee considered tbe req'Jest of the Ministry of Finance 
for dropping the assurance at their sitting held on 21 Octob!r, 1986. 

41. The Committee find no lIulllclenl JUltifteaUon for droppl •• tile 
aSlarlDce. Wb~II' Gournmellt ban takeD a decision In ,rlnclple to ntabU" 
aD Appellate Trlbunsl under Artlcle 3138 of tbe CODltllation to deal "Itla III 
.. atte... concerned wltb payment of customs and UclM duties. It .... ald be 
II,eD effect to expeditiously. The Committee feel tbat GoternmeDt Il10 ... like 
a ftnal decision "Ubout further delay aDd thereby ImplemeDt the ... r ... . 
Mean"blle, tbe Ministry should seek extcnsloD of time lor Im,le ••• " .. 
tlae ... uraace a. tbe prescribed period ohbree mODt" for a ...... tl .. 
.... r .. ce exp.re' ID June, 1986 Itlielf. 

(I'I) 

42. On II April, 1986, the following Unstarred Question (No, 6484) 
given notice of by Shri B.K. Gadhvi, M.P., was addressed to the Minister of 
Finance :-

"(a) the number of raida conducted on diamond mercb.ntl in 
Bombay during 1984·85 and 1985-86 ; 

(b) whether any prosecution has been Jilunched aaajnst aoy of the 
diamond merchants; Hnd 

(c) jf so, the results thereof ?" 

43. The Minister of Stale in tbe Mini.lry of Finance (Silri Jaoardbana 
Poojary) gave tbe following reply ;-

"(a), (b) & (c): During tbe linancial year. 1~85 and 1915-86 • • 
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lacom .. tax Department conducted 42 and 95Iearche." 1'eIpect. 
ively in Bombay in the cases of tbe diamond merchants. 

No. prosecution has been launched so far in these cases as 
the investigation is in progress." 

44. The above reply was treated as an assurance by tbe Committee 
which was to be fulfilled within three months of its being given i.e. by 10 
July. 1986. 

45. On 3 September. 1986. the Ministry of Finance approached tbe 
Committee on Government Assurances through the Ministry of Parliamen· 
tary Affairs vide their U.O. Note No. F.V/Fin. (77) USQ.6484·LS/86 dated 
3 September. 198Ci. to drop the assurance on the grounds indicated 
below:-

........ under the income Tax Act the time limit for completion of asse~s· 
ment pro:eeding is normally upto the end of two years after the 
relevant assessment year and the prosecution proceeding~ arc also not 
necessarily an automatic concomitant of all search cases. Therefore 
the deemed assurance may be treated as fulfilled." 

46. The Committee considered the request of the Minisl!'1 of Finance 
for .dropping tbe a~surance at their sitting held on 21 October. 1986. 

41. No YIIi. reuoD bu been IIYeB b, tile Mlal.tr, for .ropplDI tile 
........ ace .dlleace tbe -Committee are Dot .Ireeable to drop tbe ..... ranee. 
TIIe7 reel tut so fltl' as tile forty t"o cases of 1984-8~ are eODceraed, tbe 
,period 01 two ye .... a stipul.led la the IDcome·tax Ad Is ,lrtalUy oyer aDd 
tftN '_'-I ... , .. odld be abte to furnish the IDlormatioD fa tile eaSUiDllMsloD. 
Tbe remlialDI elses milll, Iiso be expe41ted IDd ImplementltloD reporte' to 
the Hoase before the eDd of Mlreb, 1911. 

(pil) 

48. On 7 May, 1986, the following Starred Question (No. 952) given 
Deti".gf by Sb.i Aoadi CbaraD Dal M.P., was addreeaed to the Minister of 

External Affairs: 

"(&) wh.ther Oo¥ernment have accepted BDd rB~ified tbe 1951 U.N. 
Convention on tbe Status of Refu,ees and the ·1961 Protocol of 
the same import relating to the U.N. High Commissioner for 
Refugees; 

(b)' if 8&, tbe cktaihtbertof:if not fhe reasonstberefor; 

(c) whether this organisation is recognized as an important institu-
tinn in_ U.N. -system;.nd 

• 



(.d) wl1etber otbereis any'proposal 'tl) have a reaular of6oe of this 
oraanisation in India in near future 1" 

49. The Minister of External Affairs (Sbri B.R. Bhagat) save tbe 
iolh,,,,in, repJy:-

"(a) No, Sir. 

Cb) Tbe iIQplications of the Convention and tbe Protocol remain 
under study. 

(e) .t; (d) The Office of tbe UNHCR. came into being on 1n Jaa. 
1951, as a result of a decillion taken by the UN Genenll 
Assembly byre-sol ution 319 (IV) of 1949 llad reports annuany 10 
the Assembly through 'ECOSOC. 

A branch office of the UNHCR was establisbed in New Delbi in lN9 
but UNYCR closed it down in 1975. In 1979, the UNRCa 
requnted us to allow them to open an office in India. We .... 
p~mitt&ld a r.ePfclCGtative of the UNHCR to function at .he 
"UNHCR Component of the UNDP" in New,DeJhi'" 

SQ. TIle above fltJ)ly to part (b) of tile q_tioa .was treatell as an 
",ur/~fOU!e tty -tbe .c9mmitt~e whicl:a was to be fulfilled wRbin thr ....... 
• f lbe ,elate of r~ply i e. by 6 August, 1986. 

SI. On 3 September, 1986, the Ministry of External Affairs approa-
ched the Committee 00 Glwernment Assurances through the Ministry of 
Parliamentary Affuirs 'VIde their U.O. Note No. F.V/EA (16) SQ.9~2/LS/86 
dated 1 September, 1986, to drop the assurance on the grounds indicated 
below:-

"India has not acceded to the 1951 UN Convention On the status of 
ref'4leC( and the 12.67 plotDeol on the salDesubjcd. Tile question 
of India's acceding to the above as well as other similar international 
instruments relating to refugees has been engaging the attention of tbe 
Government of India but no decision has been taken 10 far. The 
pplitical antl.f1aturity im,Licatiool of tltese con.yentiOl1. require to be 
cl.amined .very thorouply BDd carefully by various Milrittri_/Oeptments 
of lbe Government afln .. i. before acceslion. There Bile dHliculties in 
the way of acceding to the 195 I conventiC'ln on acc01llll of a largc 
number of refuEces/ilkgaJ entrants in India from across the border. 
However, the mere fact of India's not acceding to thrsconvendon baa 
not in any way prevented the Government of In1ia from. I":in, buma-
nitafia,g. tellefto ,efujCM in Asia, Africa .«)f eliewbere. 

n, !lnlwer fiYenby &he Mini"er of ElltunalAJrair. 10 ,.'.bove 
starred question Itatins tbe "implications of ......... ti~n -114 



\'rolocol remain under study" was not intended to be an assurance. tn 
any case,it is not feasible to complete the study in a definite time 
frame due to the reasons given above." 

52 The Committee considered the request of the Ministry of External 
AIf.lir~ for dropping the assurance at their sitting held on 21 October, 1986. 

53. Tbe Committee regret to note that tbe Ministry of External Aft'al" 
have not given \lOy precise and clear reasons for the inability of the Govern. 

'ment to take a final decision in regard to India's acceding to tbe 1951 UN 
Convention and 1967 protocol on tbe status of refugeess even tbougb these 
ba,e been 1I0der study all tbese years If, as stated by the Ministry, tbe 
matter requires examloation tboroughly and carefully by tbe various 
Ministries/Departments of the Government, the process sbould have been 
completed long ago. 10 case tbat aloue not be the reason, tbe position 
ought to have been suitably explained to the Committee. In the circumstan-
ces, tbe ComlDittee do not see any valid reason for tbe Govrrnment keeping 
tbelr decision peuding 10 long and also not indicating any definite time-
frame for it. Tbe Committee trust tbat Government would take a final 
declslou in tbe matter witbout furtber delay. 

St. The Committee also wilib to express tbeir displeasure over tbe 
maDner iD wblcb tbe Ministry bue tried to sit In Judgement o,er tbelr 
decision to treat tbe reply of tbe MiDlster as aD assurance, wbich Is tbe 
exclusl,e prerolati,e of tbe Committee on Government Assurances and once 
It bas been treated as an assurance, GoverDmeDt are obliged to Implement It 
or come forward witb a plausible explanation for delay or for dropping of 
tbr IIInnDce. 

(viii) 

55. On 2 May, 1986, the following Un starred Question (No. 8489) 
given notice of by Shri Simon Tigga, M.P., was addressed to the Minister 
of Commerce : 

(a) whether his attention bas been drawn to the news item captioned 
"Enemy property Ex· Gratia Rs. 30 croreS disbursed without 
verification" appearing in the Telegraph, Calcutta of 6th March, 
1986; 

(b) if so, thc dctails of the amount disbursed without verification, if 
aoy; 

(c) the action being taken against tbe officials found guilty; and 

(d) the number of csses pending before the Custodian of Enemy 
Property? 
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56. .Thc Minister of EJtcrnal Affairs (Sbri D.R. Dbalat) lave the 
following reply :-

(a) Yes, Sir. 

(b) All payments of ex-gratia are to be autboristd after receipt 01 
verification of reports. 

(c) Some cases of alleged irregularities regarding impersonation and 
forged documents are under investigation. 

(d) About 14,600 cases are pending. 

57. The above reply to part (c) of the question was treated as an 
assurance by the Committee which was to be fulfilled within three months 
of the dale of reply ie. by I August, 1986. 

58. On 15 September, 1986, the Ministry of Commerce approached the 
Committee on Government Assurances through the Ministry of Parliamen-
tary Affairs vide their U.O. Note No. F. V./Com. (l9) USQ-8489·LS/86 dated 
IS September, 1986. to drop the assurance on the grounds indicated 
below:-

"COl has registered some case~ against some "fficials of oOh:e of Officer 
. on-Special Duty, Calcutta regarding alleged irregularities of Imperson-
ation and forged documents. In some cases CBI has charge-sheeted the 
officials and filed the case. in the court which are under Court's 
jurisdiction. The malter is sub·Judlce in the cour! and it is not certain 
when these cases will b.! settled. As court cases take a long time, it 
will not be possible to fulfil the assurance within Ihe stipulat~d period. 
At the time of giving reply, thig Ministry did not take it as assurance. 
So far no official has been found guilty." 

f 
59. The Committee considered the request of the Miniatry of 

Commerce for dropping the assurance at their sitting held on 21 October, 
1986. 

60. The Committee conllder the aroands .. bmttted by the MI.lIt'1 
(or the dropplnl o( tbe .uarlDce .5 inadequate aud are of tile new tllat tile 
Miniltry thould Immediately farnllba Itatement indicatlal ••• pto date 
faetaal position. It oeed b.rdl, be poloted oat thlt tile repl, or tile 
Minister gin tbe position obt.lnlag 00 that d.te aDd a. IDCIa tile HOOM Is 
entitled to kn ow (urther deyelopmeatl .nd caonot be deJIled tbl. sort 0' 
lufor.ltloa In tbe .arb' of sub-}udice plet "blcb Is to be a"lIed oal, to 
witbllold such Information as ma, be preja Jidll to tbe proceedla" il tbe 
court. The Ministry shoald note this polat aod tlke earl, aDd effectl,e steps 
to 'mplement tbe assaranee It Is IDdeed .... rd.ble tbat tile MI.lllr," 
allowed tile matter to rem.lo bau,lnt for about alae 1D0at" ••• tIIeJ' 

• 



1 .. 

...... It. ..... t ............. '. welt. proaptaeu to h re.,.lIIft to the 
Parll ....... .., '.t,. 

(Ix) 

61. On 7 April, 1986, the foJ16wing Unstarre'd Question (No. 
5616) given notice of by. Shri Bala Saheb Vikhe Patil, M.P., wae addres-
sed to tlie Minister of Steel and Mines: 

Ca) whether a scheme for modernisation of steel mills/plantl has 
been drawn up; 

~tlae,f"'nds required for the pur'pose i 

(c) how much of it will be earmarked for import of machinery and 
know-aow; and 

(.d) the oxtent to which the indigenous industries will he aSIGCiated 
to make the supplies so as to reduce the necessity of import? 

62. The Minister of Steel and Mi nes (Shri K.C. Pant), gave the 
following reply:-

(~) &(b): There a& a proposal to modernise Durlapur Steel Plant 
at an estimated cost of about Rs. 990/- croreswh,jcb w.ill ooable 
the plant to attain its rated capacity of 1.6 Million Tonnos per 
annum (ingot stcel). . 

A scheme to modernise the Rourkela Steel Plant llt an estill1ated 
cost of Rs. 861 crores was formulated to enable the plant to altain 
its rated capacity of 1.R million tonnes per anr.um (ngot steel). 
S .. el Authol'ityofIndia Limited (SAIL) is"howeoier, reviawing 
the scope of this proposal and evaluating various, altcJlllatives. 

A proposal to modernise lISCO (Burnpur) at an estimated cost of 
Ra.,93111 cllOna,bas also been formllillted. 'Fhat wodld,ttlablo-'the 
tMllltt-toattain its rated,capacity of 1.60·million'tonnes,por annum, 
'iDaot>ltn:l~. ,Jdbwcvcr, in view of the <WcraJl 1lO80UrED Gon .. int, 
80 ,fUods have been provided for this schome in the So.onth Plan. 

SAlL is also formulating specific schemes for debottlenecking aDd 
technological upgradation of Bokaro and Bbilai 'Steel Plants. 

(c) Ie. Cd)~ The extent to which fund s would be required' for im-
port of equipment/know-how as also association of indigenous 
industries for these schemes would be Icnown after investment 

• decisions are taken. 



63. The above reply to parts '( c) and (d) of the q.aestion was 
treated as an alliUlI3nCe by the Committee which was to be CuJiUled within 
three months of the date of reply i.e. by 6 July, 1986. 

64. On 24 September, 1986, the Ministry of Stoel and Mines 
approached the Committee on Government Assurances through the 
Ministry of Parliamentary Affairs vide their U.O. Note No, V/SM(24) 
USQ-'61 S-LS/86 dated 24 September, 1986, to drop tbe assurance on 
the grounds indicated below:-

1/ As already stated in the answer, investment decisions on the sche-
mes arc yet to be taken by the Government. These setlemes aJile at 
various stages of consideration and it may take quite' some time ~ 
fore investment decisions are taken in these cases. At this stage it is 
not possible to furnish exact information about the import content 
and value of know-how and extent of indigenous involvement in the 
modernisation proposals within a reasonable period. This is an 
ongoing process and even estimates are difftcult to formulate." 

65· The Committee considered the request of the Ministry of Steel 
and Mines for dropping the assurance at their sitting hcld on 21 O\:tober, 
1986. 

64i. 'n the oplnloD of tile Co.mlttee, the reqa.t of tile Mlalltff for t. 
dropplnl of the .... raDce .... no Ja.lfleatloD Ad the pII .... 'e.,oIDI procetl' 
bas rather been abuled to cover up Itl slow movl .. macblDeff. Sucll I_por-
tant decllllonll wltll far reaclllnl contequeDces malDly ID terma of pnduett.lty 
and Investment return lllve,to be takeD speedily wltlttD a specified tlm81 ...... 
Tile CODlmittee tlDnot aUow a., otber approach to rel.lt la further del.,. 
ud all lIucb while expreu1na tbetr deep CODc.rn woald Ilke'Govern •• t to 
expedite tllelr ded,loD ID the matter and report ImplemeatatloD fIf t. 
allUraDC. 

61. The Committe. take .ete or t'e reqa ... of .. Mlalltf1'tbr ea.a-
aloD of tlDI. upto 31 JaD"'1, 1m for Implem •• tatlon .tUtla ~e •. 
TIley trast tbat tile Mlntstry would apprise tM COIDIDIttee before dlat .... 
about tbe tDiplemeDtlttoD of tile .sarlDce IDd lIave It f ....... ' laW _ 'tt. 
Table of the Houae at tbe earliest opportuDlt, durlal tbe aext ... tOD. 

(x) 

68. On 23 August, 1985, the followinl Unstarred Question (No. 
4799) givcn notice of by Shri Hafiz Mohd. Siddiq, M.P., was addres-
sed to the Minister for Finance: . 

"(a) whether safety matches are cltported from Delhi to the neiah-
bouriDl States in huge quantit)' daily defraudiDI tbe Gop-n-
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ment of its revenues like sales and income-taxes of crores of 
rupees as there is no saleS' tax on matches in Delhi; 

(b) if so, the steps proposed to be taken to check this evasion of 
revenue; 

(c) whether there is any proposal to levy sales tax on matches in 
Delhi; and 

(d) if not, the reasons thereof?" 

69. The Minister of State in the Ministry of Finance (Shri 
Janardhana Poojary) gave the following reply:-

"(a) Sales Tax authorities in Delhi are not awere of any large scale 
export of hand-made safety matches from Delhi to the neigh-
bouring States, on which there is no local sales tax. The 
Income Tax authorities have also no information in this 
regard; 

(b) the- question does not arise. 

(c) &( d) The Delhi Administration have informed that represen-
tations in this regard have recently been received by the 
Administration which are under their examination." 

70. The above reply to parts (c) and (d) of the question was 
treated as an assurance by the Committee which was to be fuUilled within 
three months of the date of reply i e. by 22 November, 1985. The 
Ministry of Finance had approachc:d the Committee for extension of time 
for implementation of the assurance five times. Their l<ltest request for 
extension was upto 31 May. 1986· 

71. On 23 SepteQlber, 1986, the Ministry approached the Commit-
tee through the Ministry of Parliamentary Affairs vide their U .0. NoJe 
No. F.IlJ/Fin(42)USQ-4799-LS/86 dated 23 September, )986, to drop 
the 8IIsuraoce on the grounds indicated below:--

"We had taken up this matter with the Delhi Administration who 
have intimated that sometime back, the WIMCO Ltd. have sent them 
a copy of the advice given by their Legal Adviser, who is of the 
opinion that the exemption from levy of sales tax on hand-made 
matches given by the Delhi Administration is not valid and that the 
notification issu:d in this regard is ultra-vires of Section 7 (3) of the 
Delhi Sales Tax Act, 1975. The opinion given by the LegaJ Adviser 
of WIMCO Ltd. is being examined in consultation with the Law 
Qepartment of the Delhi Administration. Only after knowing the 
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Opinion of Law and Judicial Department a memo~aDdum c.>ntaining 
the complete history of the case is being prepared for being placed 
before the executive council for its consideralioQ and'taking a final 
decision in the matter. The proposal, if rejected straight away by 
the Executive Council would hardly in'volve anY' furtherl delay. In 
case of its acceptance by the Executive Council, the decision can be 
finally implemented only by amending the second Jc~ule of the 
Delhi Sale Tax Act, 1975 after obtailling the prior approval of 
Central Government. Completion of these formalities ~1 likely to 
take a long time. .. , 

Considering that the action on the assuraftce is' to be taken p,imarily 
. by the Delhi Administration which has elected bodies lite the Metro-

politan Council and Executive Council of their own, and tbere is no 
direct action to be taken by the Central Government in tbis regard, 
the Chairman, Committee on Government A~surance may kindly be 
requested to drop this assuraJlce." as the Delhi Administration is 

, already seized of the matter' and is takhig appropriate action to 
. law." 

72. The Committee considered the request' of the Ministry of 
Finance for dropping the assuranc'e at their sitting held on 21 October, 

, " 1986. , ';' 

73. Coa.fderlal tbat a period of oDe year aad 10 • .... till Is eloD.1I to 
come to a decision la tbe matter. tile Comm.ttee would like .... Mlalstl'J to 
take up tbe matter witb tbe Delhi Administration v1goroully at an appropriate 
blab lefellO tbat • aaal dec'lloa •• taken early aDd the .iI!,lIraace II laqul •• -
ted 10 tbe usalDI lealloa. The .MIDlltrJ should also make a request lor 
exteDlloa oldme •• cO .. lldered minimum to fuUIl tbe ."lIraace. 

(xi) 

, 74. On f2 March, 1916, the following Un.tar~d QUestion (No. 
2479) given notice of by Sarvasbri B.V. Desai, and Indrajit Gupta, 
M.P. was addressed to the Minister of external Affafrs:- ' 

• , : i ~. r I 

"(a) 

, (b) 

whether 43,000 persons of Indian origin ·jn Srj Lilnka'1JIOfe 
been granted Sri Lankan citizenship during tbe months of 
December, 1985 and January, 1986; . , 

,f, I. d ,,', 

whetber the citizenship was given under tbe 1964' a., .... eIIt 
betwecnSri Lanka and India; I- '! .. ~-I.I.:,1 

.i 
(c) whether nearly 84,000 people of Indian ori.in haw been Biven 

Indian cit~nlhip: .' ,'" ! n r ':'. 



(d) 

(e) 
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whether the question of 93,000 others who were categorised 
as stateless have not been considered for granting citizenship 
at all so far by the Sri Lanka Government ; and 

if so, how many items are still pending for implementation 
under the 1964 agreement and when it is likely to be fully 
imple~nted? " 

. 75 •. Tbe Minister of External Affairs (Shri B.R. Dhagat) gave the 
following reply :- . 

lI(a) No ... ir. during the months of December, 1985 aqd January 
.'1-6, 6.63 persons of Indian origin have been granted Sri 
Lanka citizenship; 

(b) No Sir. The 663 persons referred to in para {a) above have 
been granted Sri Lanka citizenship under the Indo-Sri Lanka 
Agreement of 1964. 

(c) 

(d) 

(e) 

No Sir. In terms of the Accord reached between India aDd 
Sri Lanka on 15.1.86, about 8S000 stateless persons of Indian 
origin, who had applied for Indian citizenship before 30 
October, )981 under the Indo-Sri Lanka Agreement of 1964 
and whose applications are pending, are to be gralTted Indian 
citizenShip. These applications are under consideration and 
being processed. 

As per the Accord reached between India and Sri Lanka on 
1 S .• ·86, 94,000 persons, who had not applied for' Indian 
citizenship under the 1964 Agreement before 30.10·1981, are 
to be granted Sri Lanka citizenship. Legislation to this effect 
was passed by the Sri Lanka Padfamcnt on 3 J. 1.86. 

The question of repatriation of persons who have been granted 
lodian citizenship is to be taken up later." 

76. Reply to part (c) of the question was treated as an assurance 
by the Committee which Was to. be fulfilled within three months of 
tbe dato of reply I.e. by 11 June, 1986'. 

77. On 24 September, 1986, the Ministry of External Affairs 
approached the Committee on Government Assur8'llces througb the 
Mittiatry of Parliamentary Affairs vide their U.O Note No. V/EA(14) 
USQ-2479-LS/86 dated 24 September, 1986, to drop the assurance on 
tbe grounds indicated below :-

.. "ID terms of 1he Indian Sri Lanka agreement of January, 1986 about 
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84,000 stateless persons were proposed to be granted Indian citizen-
ship, if they had applied for this before 31lth October, 19l5 I (under 
the India-Sri Lanka agreement of t9~4)., It was envisaged in 
January, 1986 that this process wou·ld be cO[Jlple,c~, within si)t ,t,o 
eight months, after the signing of the ,agreement. '-:'hese appl~~atf()n'g 
have been under consideration for grant of Indian citizenship and 
this depends upon persons concerned, voluntarily coming forward to 
claim citizenship and related documents. Therefore,' it is not'ln' oUf 
hands to speed up this process. As and w~en th,~~e perso~s ,"'ave 
approached the High Commission of India, Colombo they have bl'!'cb 
granted ciiizenship papers. In the ~igbt of Ihe&epar't • (c) 
of the answer can"ot be termed as an a~sura:l(:e)~('A;Io\s~, it, 'IlaJe~ V) 
on going proces~ and Government of India s r&lipoR\ibiliJ~,(.~9fIl~ 
into play only if the affected p:rsons voluntarily come 'forward 'to 
get their documents." 

78. The, Committee considered the request of the Ministry of 
Bxternal Affairs for dropping the assurance at their sitting held on 
21 October, 1986. 

791, The Commiltec ftRil tile request of the Minlstr,. ,ague as well al 
contradicting tbe original reply of the Minister to part (c)uf tile qttNRon. 
It may be Doted tbat tbe Minister had inter alia .tated ... fb ••• pplt_ .... M 
about 8~.OOO stateless penoDs of Indian orilio in Sri' t..na':1N ..... ' e';" 
slderatioD and being processed. "No" the Ministry hue ststed. "It relatel to 
an on going process and GovernmeDt of Jndla's respoDi!lfbUlty comeslDto play 
only If the affected ,persons .0luntarUY,come for"ard to let their documeDtl'. 
Tbls posltlOD ob,ioasly Is not In accord with what Minister stated i. hll 
reply. If the Ministry's version is to be gi,en credence. the whole procHl 
would .eem to be unending "berel' tbtl same note of tbe Mlnlslry stated 
earlier. "It "as enrisaled in January. 1986 tbat this process would be com' 
pletedwltbln six to elgbt moatlis. after the slanioa of the agreement". There-
fore. the Committee are constrained to decline 10 accept tbe plea of lile 
Ministry for dropping tbe assurance and would like that the a.lurance be 
Implemented early. I. tbe meantime, the Ministry sbould make a requelt 
for ede.lloa of time as may be conilldered necessary. ' 



CHAPTER III 

POSITION OF PENDING ASSURANCES PERTAINING TO SEVENTH 
AND EIGHTH LOK SABHA 

ao. A ,statement showing the position of assurances pertaining to 
Seventh and Eighth Lok Sabha pending implementation by the .Govern-
ment as on II November, 1986, is given in App~ndix. 

II. T. Coatmltt .... .Id like tbe Ministries/DepirtmeDtl cODcerned 
to a ••• crltleal .. lJaII of tbese .. a ranees 10 as to Implement tbem witb-
.. flirt_a .. of tl_. 

New DlLHI; 
15 Janua.." 1987. 
2S Pausa, 1908 (Saka) 

PROF. NARAIN CHAND PARASHAR 
Chairman, 

Committee on Government Assurances, 
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·MINUTBS 

S~Slttbla 

Minutes 0/ the Committee on GOlle,.,.",,,,' ...cuur.ee" ".14 011 
8 September. 1986.. I" Committee Room No. 'S'. Pari"""'" 

HOUir A.rmexe, N"I INI",. 
The Committee met on Monday, • September, 191' from IS.SO 

hours to 16.15 hours. 

PRESENT 

Prof. Narain Chand Parashar-ChG'''''''' 

MllnmRS 

2. Shri Virdhi Chander Jain 

3. Shri Jiteridra Prasada 

4. Sbri Purna Chandra Malik 

S. Shri Keshorao Pardbi 

,. Sbri Ram Pujan Patel 

7. Sbri K. Pradbani 

S. Sbri Jagannatb Prasad 

9. Shri Mubiram Saiki a 

SacaBTA1UAT 

I. Shri C.K. Jain-Chi, I EJUJm/~r 01 QflUtIOftl 

2. Shri D.M. Chanan-S,nlor EXQlllilter 0/ (1.,IIoJrl 
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•• • '" '" • 
3. The Committee thcn·took up for consideration Memoranda Nos. 

51, 52, 53 and 54. . 
• 

MEMOR~NP'W1' No •. ~I; :.Request for dropping of assurance giv~ on 11 
, l 1'. 'n\ ".c, N' , . . Ma~c:h.1986 in reply to Unstarred Queslion No. 218' 

rtgardlcg openfn¥ of branches of Small Ind.Slrles 
Service Institute in Himachal Pradesh. 

4. The Committee considered the following request of the Ministry 
\ld',I.dultsy,recti~ed NlJOugbtae Min.istry of Parliamentary Affairs 'Ide 
their U.O. No, F,V/lnd.( 16) USQ2185·LSf86 dated 2 June, 1986. for 
dropping of the assurance on the following grounds:-

"The Hon'ble Member had sought the latest position with regard to 
ganction and open ing'of'Branches 'of Small Industries Service Insti-
tute at Hamirpur and M~hatpur in Una district of Himachal 
Pradesh and a Iso likely date of sanction and open ing of the Branches. 
In reply to the Question, it was stated that proposals have been 
received for opening of a Branch of Small Industries Service Institute 
at Hamirpur and Extension Centre at Mehatpur in Una District of 
Himachal Pradesh from Small Industries Service Institute, Solan, 
Himachal Pradesh during August, 198'4 and that these Were under 
examination. 

'In this connection, it may be stated that opening of new Branch 
Institutes and Extension Centres in backward areas was considered 
based on the requests received from State Governments or Small 
Industry Associations, etc. In pursuance, of this, an exercise was 
undertaken by this organisation to i4entify suitable locations for 
establishment .of Branch SISIS alid Extension Centres in the country 
during Seventh, PI~n peri<?d. In fact, these are on· going processes 
and there is no target date fixed for establishing any Branch Institute 
or Extension Centre, The'tcp~ giVen in the case of Lok Sabha 
Unstarr~d questi~,~",~.Q;,,~ I~~S o,n I Jt~ March. 1986 may kindl~ be 
viewed In thIS context. In -fact, no assurance was meant tQ be gIVen 
in the case oJ ,~e~tjon Under reference:. 

Opening of Branch Institutes Of Extension Centres during the Five 
Year Plan pniod is an 011 going process, involving consultations with 
various Ministries including the Mini~try of Finance and the Planning 
Commission. 

There is no finality about the number "f locations' of such Institutes' 
Extension Centres. They may be or may not be opened at all or at 

• particular locations which mi$ht laave been suuested and are considered 



by the Government. As has been aubmittcd above, tao alluraace .d 
meant to be g;veo. ", 

S. Finding the reallons advllnced by the Ministry for the dropping of 
the assurance not cogent and' convincing, tbe Committee decided not to 
accede to their request for dropping the' assurance. They expressed their 
displeasure at the attempt made by tbe Ministry to sit in judgement on tbe 
decision of the Committee to treat the reply as an assurance which is the 
exclusive prerogative of the Committee. They expected tbat in future 
Ministries should ref;'ain from doing so. The Committe, desired that the 
Ministry should make a request for extension of time as may be minimum 
in order to implement the assurance and keep the Committee informed of 
the progress made towards the implementation of tbe alluraace. 

MEMORA.NDUM No. 52 : Request lor dropping of tUlUrance gl',en on 29 April, 
1986 in reply to a,uppltrflelttary to Starred Qtlestlolt 
No. 853 regarding modern technololY lor nolt-COII'elt· 
tiona! energy. 

6. The, Committ~e considered tbe following requett or the Ministry 
of Energy receIved through the Ministry of Parliamentary AWairs 
"de their U.O. Note No. F.V/Engy. (36) SQ-853-LS/86 dated 29 July, 1916 
for the dropping of the assurance given in reply to supplementary raised by 
Sbri G.O. Swell, M.P. on the following grounds :-

........ the Minister ofSnergy had furnished tbe promised informatioD 
on the same page of the debate (Page No. 25153 line No. I .. ) ...... " 

7. They decided that the replies of the Minister clearl, COOltitDted an 
assurance and Government should implemeDt it early .. 's Dor .... ' 
expected in similar casCl. 

Tbe Committee did not appreciate as to why tbe Ministry dkl not 
clearly spell out what precise information given by tbe Miniater in his 
reply on tbat page was considered enouah to meet the points OD which Prof. 
Swell sought inforation in his supplemcntaries. 

MEPtfORA.NDUM No. 53 : Requ", lor droppin, of alltlrllltCes ,'.en on 2J April. 
and 30 April, 1986 I,. reply to UDltarnd aw.,1011 
Nos. 7402 and 8419 respectively ngtmlllt' leMme/or 
welfare of prisoners. 

8. The Committee considered· the following request of tb, Miniatry of 
Welfare received through the Ministry of Parliamentary Affairs IIlde tbeir 
O.M. No. F.V/W (9) USQ-7401-LS/86 dated 22 July, 11186 fot tb, droppin. 
of both the assurances on tbe following ground. :-

··that the scbeme for the welfare of pri.oners under tbe Sn_th Pi", 
Year Plan has been Icceptcd by o.,planDina eo ..... iui4)D., TIN views/ 

, . . 



l.' t!omibeilts of tile State Govel'llmcnts aQd Union Territory Administra. 
lions were called for besides the' Mini$lry of Home Affairs. In reply. 
the, Mipistry of Home Affairs pointed out that the report of the Expert 
Otdup set up by tbat M,ini'stry for prep",ring schemes in respect of 
'p,rison administration' under the Seventh Five Year Plan contains 
elaborate proposals for the development of organisational structure. 
'medical and p~ycbiatric services; staff training; building; staff quarters; 
minimum. requirements of Planning, coordination and monitoring in the 
Central Government; and establishment of a national academy of 
correctional adminl~tration. 

, , 

The ingredknts of the scheme for the welfare of prisoners as 
formulated by this Ministry and proposals of the group s~t up by the 
Ministry Qf Home Affairs overlapped ea~h otber. In this regard a 

'meeting is being convened to discuss and sort out issues with the 
represerttatives of Ministry'of 'Home Affairs, this Ministry and the 
Planning Commission. 

t. Keeping fn view the Ilbove pOsition of this case, it would perhaps 
, ,Dot be possible for this Ministry to adhere to tbe time limit which is 

'1': ,ge~eraUy given to SA assu&ance of a Parliament question. Further 
, more .~s thj~ case ,rcl~Jes to sorting out overlappings in the scheme of 

Ministry or Home Affairs and,lhis Ministry, the time which would be 
required cannot be determined at this stage". ,. 
9. The Committee fOUDC!" ~o vaHd reason to drop the assurances given 

by the Ministry of Welfare and decided not to accede to their request 
particularly'keeping in view 'the ,importance of the subject matter of the 
.;-.. tion. tbe Committee desired tbat the Ministry might make a requClt to 
them for the extension upto minimum time required to implement botb the' 
a&llQlaDces. r/ I, 

(.M.,MO~~P~~ N~~' ~,4 ,: Reque:sf for dropping 0/ a&surance given on' 13 March, 
. J986_in reply to supplementaries raised on Starred 

Question No. 271 regarding planning group' f()r 
't- " fOilmulating a perspective plan/or shipping. 

,I: ·'~i.o. rhe}:=~~l~mitte~ consider~d the following request of tbe Ministry 
of 'Transport received through the Ministry of Parliamentary Affairs vide 
their U.O Note No. F.V/T/S (7) SQ 271·LS/86 dated 5 June, 1986 for the 

, dt'Oppiniof the assurance on tbe following grounds :-
"I oj 

"'tb4J Ministry of Transport have constituted the Planni!!g Group on 
Shipping vide Planning <Ammissions Memo. No. T & Cf3/(27)/S5 dated 
IS.12.85, A p~r!;~al of the terms of referem;e of this 9.M. shows that 

'I" tMS' Oroup is not consideringl any measures of financial assistance to 
n,:,,'tl!e 'Shipping inaUstty.-" In vl~w of this the pfanniDg Group is perhaps . 



not likely to make any recommendation about the financial .. sistaace 
to the shipping industry." 

11. The Committee were informed that on an inforlbal enquiry (rom 
the Ministry, it was understood tbat the date for submission of report by the 
said Planning Group bad been extended upto November, 1986 iostead of 
June, 1916. 

I:! Finding that the supplementary was specific about the Special 
Group going into the matter of providing financial assistance to sbipping 
industry and the categorical assurance given by the Minister in relard 
thereto, the Committee felt that the terms of reference of the Group abould 
have been enlarged by Government, if so needed, to include tbe IIYiDI 
of financial assistance to shrpping companies. They desired tbat needful 
might now be done and let tbe Government report implementation of the 
assurance soon after the Plannin. Group lubmitted tbe report. Meanwhile 
the Ministry should approach the Committee for extension of time. 

The Committee then adjourned to meet again OD 9' September, 1986 
at 1 J .30 hours. 



MINUTES 

Ellbtb SlttlDI 

Mi{lUffS (If the Committee on Government Allurtmceslreld on Mondoy. 
20 October, 1986 tn Committee Room No. 'D' Parliament BOfI8I 

Annexe, New Delhi. 

The Committee met on Monday, 20 October, 1986 from J 1.00 hours to 
H.OS hours. 

2. 

3. 

4. 
S. 

6. 

7. 

8. 

9. 

PRESENT 

Pror. Narain Chand t-arasbar-Chcrtrman 

MEMBER 

Shri Virdhi Chander Jain 

Shri litendra Prasada 

Shri Rahim Khan 

Shri Purna Cbandra Malik 

Shri Kesborao Pardhi 

Shri Ram Pujan-Patel 

Sbri K.N. Pradhan 

Shri Muhiram Saikia 

SECRETARIAT 

1. Shri C.K. Jain-Chle! (Questions) 

2. Shri D.M. Cbanan-Sen/or EX(lminer of Question, 

2. At tbe requests of the Members, it was decided to postpone tbe 
consideration of Memoranda Nos. 55 to 57 td the next sitting scheduled to 
be held on Tuesday, 21 October, 1986. 

The me~ting then adjourned. 
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MtNUTES 

Nlatll Sluta. 

Mil/utes of the Committee on Gov.'rnmePlt ASSIIrGllus held"" Tuesday 
21 October, 1986 in Commltt •• Roo'" No. 'D', Parlitllfle," 

HOUle Annexe, New Delhi 

The ComD1ittee met on Tuesday, 21 October, 1986 from 15.00 hours 
to 15.45 bours. 

PRESENT 

Prof. Narain Cband Parashar-Chalrman 

MSMBBIt 

2. Sbri Tadut Bala Goud 

3. Sbri Virdhi Chander Jain 

4. Shri Purna Cbandra Malik 

S. Shri Cbannaiab Odeyar 

". , 6. Shri K.N. Pradhani. 

7. Sbri K. Pradban, 

8. Shri Jagannatb Praaad 

9. Shri Muhiram Saikia 

SBc.UiTAaIAT 

J. Shri C.K. Jain-Chief (Quell/OrtS) , 

2. Sbri D.M. Cbanan-Smlor examiner of Q_"IDM 

2. The Committee took up for consideration Memoranda No •. 55, 56, 
57, S8, 59, 60 and 61. 

MEMOR~NDUM No. 55 ; Request for droppl"g of oSlUrtmce given 01/ 7 Jluch, 
, 1986 In rep/)' 10 U""o,,14 Question No. 17J7 re,G,dln, 

,ettln, up of high 'e,d trl_nal to .ettle ~xclu CtUe •• 

• 



3. The Committee considered tbe following request of the Ministry ot 
Finance received through the Ministry of Parliamentary Affairs vide their 
U.D. Note No. V/Fin. (79) USQ-1737·LS/86 dated 3 September. 1986. for 
dropping the assurance on the following grounds :-

<I' 
"The matter has b~en examined by the Department of Revenue. It 

'may be mentioned that in the long term fiscal policy announced by 
the ~V1trnment in Dec:ember. 1985, the Governmenth as proposed to 
c~tablish an Appellate Tribunal under Article 3238 of tbe Constitution 
to deal with all matters concerned witb payment of Customs'and Excise 
dU,lies. Accordingly the proposal to set up the Appellate Tribunal is 
undf'r consideration. However, no final decision in the matter has 

I' ,yet been taken.'" 

4. The Committee was not convinced with the r'easons advanced by 
the Ministry for dropping the assurance. ~hey decided Ihat Ministry should 
expedite Ihe decision in the matter and report implementation of the 
assurance early. 10 the meao~time Ministry should make a request for 
exteBsion of time. 

MEMORANDUM No. 56 : Request for droppIng of assurance given on 11 April, 
1986 in reply to Unstarred Question No. 6484 regard
Ing raids on tliamoMmlrchants in Bombay. 

5. The Committee considered the following request of the Ministry of 
Finance received through the Ministry of Parliamentary Affairs Vide tbeir 
U.D. Note No. F.V,Fin. (77) USQ·64841LS/86 dated 3 September, 1986, for 
dropping of the assurance on tbe following grounds :-

.. ; ..... under the Income Tax Act the time-limit for completion of 
aBSessmcnt proceedings is normally upto the end of two years after the , 
relevant assessment year and the prosecution proceedings are also Dot 
necessarily an automatic concomitant of all search cues. Therefore . 
the deemed assurance may be treated as fulfilled." . . 

6. The Committee decided ncrt to accede to the request of the 
Ministry. They were of the view ,that io 42 cases relating to period 1984-85, 
mentioned in reply to question, some progress must have been made. 'At 
least tbat part of information could have been laid before Lok Sabha. They 
were of the opinion that the Ministry should lay during the ensuing session 
;vbatever information was with tbem. For tbe remaining' oases; extension of 
. time might be sought. • 

'MiMORANDuM NO 57: Request for dropping of assurance given nn 7 May. 
'1 1 ., '," 

1986 ~n reply to Slarred Question No. 952 regarding 
UNConvent;on on Status of Refllgees. 

7. f The Committee considered the following request of the Ministry of 



External Affair. received ,through the Miniatry of ParliameDtary Atrair. ~ .. 
their U.O. Note No. F.V/EA (16) SQ-952.LS/86 dated 3Se,&ember. t986i 
for dropping tbe assurance on the grounds stated a8 under :-

"India has not acceded to the 1951 UN Convention on the status of 
refugees and the 1967 protocol on the same subject. The que8tion of 
India's acceding to the above as well as other similar international 
instruments relating to refugees has b.:en engaging the attention of the 
Government of India but no decision hilS been taken so far; The 
political and security implications of these conventions require to be 
examined very th'lroughly and carefully by various Ministries/Deplts., 
of the Government of India before acce5sion. There are difficulties in 
the way of acceding to the 195 Icon,vention on account ~f ,!argc 
number of refugees/illegal entrants in India from across tbe border. 
However, tbe mere fact of India's not accedina to this convention bas 
not in any way prevented the Government of India from giviof 
humanitarian relief to refugees,in Asia, Africa or elsewhere. • 

Tbe answer ,given hy tbe Minister of External Aff~jrs to the aba'e 
starred question staling the "implications of the convention aDd 
protocol remain under study" was not intended to be an assurance 
In any case, it is not feasible to complete the study in a de6nite time 
fr~me due to the reasons given above." 

8. Considering wide importance of tbe matter, pertaining to UN 
Convention adopted in 19S1 and the protocol of 1967, the CoDllDittee 
decided not to afree to the request of the 'Ministry to ~rop the a ... 
rancc. 

If the question of India's acceding to tbe Convention i. beld up for 
want' of opinion to be furnished by other Ministries, the Ministry of 

. External Affairs should have got 'it expedited, otherwise tbeir note *bould 
have been explicit to the extent possible specifyio8;.'lfhe precise 'eatool for 
their inability. ., . " < ., 

The Committee expressed their displeasure at tbe Ministry', attitude to 
sit in judgement on their decision to treal a reply .. an a.lurance .OD a 
maticr wbichwas lolely tbe preserve of the Committee.. . . , 

, .:, , 

MEMORANDUM NO. 58: Request for dropping of allurance "",. on Z lItlY, 
1986 In reply to UMtarred Qulllion No. ~~ by 
Mlnts,ry of Commerce regardl", dl,bufle"w", of 
enemy proper'), c/aITftl. 

9. The Committee considered',tbe follo"in. request of the Mini.try of 
Commercer~ived throush the Miniltr)" of Parli ..... 'ary ~8'.in ,111 • 

• 
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their U.O. Not~ No. F.V/Com. (19) USQ-8489.LS/86 dated 3/15 September, 
1916, for dropping the assurance on the following grounds :-

"CBI has registered some cases against some officials of office of 
Officer-on.Special Duty, Calcutta regarding alleged irregularities of 
impersonation and forged documents. In some cases CBI has charge. 
sheeted the officials and filed the cases in the court which are und~r 

Court's jurisdiction. The matter is subjudice in the court and it is not 
certain when these cases will be settled. A, court C.1ieS tlke 1\ long 
time, it will not be possible to fulfil the assuranc~ within the stipula-
ted period. At the time of giving reply. this Ministry did not take it 
as assurance. So far no official has been found guilty." 

10. The Committee faund no justification for the dropping of the 
assurance and desired that the Ministry should have come forward at least 
with the latest factual position of cases with charge-sheets and other pen-
ding cases. They desired that the Ministry should send a no'e stating in 
detail the factual position obtaining at present and also make a request for 
elltensioD of time as necessary for implementing the assura~ce. 

MEMORANDUM No. 59: Request for dropping of assurance giVen on 7 April, 
J986 in reply to Unstarred Question No. 5616 regar
ding uheme for modernisation of steel mil/slp/ailts. 

II. The Committee considered the following request of the Ministry 
of St.el aDd Mines received through the Ministry of Parliamentary Atrairfj 
.141, 'heir U.O. Note No. F.V/SM (24) USQ-5616·LS/&6 dated 24 September. 
1986. for dropping the ~S!lUraDCe on the following grounds :-

• 
"As already stated in the answer, investment decisions on the schemes 
aN yet to be taken by the Government. These schemes are at various 
stales of j;~)flsideration and itmay take quite some time before invest-
ment decisions are taken in these cases. At this stage it is not pos~ible 
to furnish ex.act information about'the import content and value of 
know-how and extent of indigenous involvement in the modernisation 
pro"'O~als within a reasonable period. This is an on going process and 
even eltilllJltes are difficult to formulatt." 

12.' The Coinmit~ec dCj;:ided not to drop the assurance. They desired 
tbat Ministry should expCdite the implementation of assurance and seek 
extension. of time. 

MeMOaANDuwNo. 6(): Request for dropping of assurance given on 2.1 
A.ugust. 1985 In repl)' to Unstarred Question No. 4799 
. regarding evtuion of revenue in ('xporting .afety 
matches oul of Dellti. 

.', IS, The Oommittee considered the followins request of the M Inistl')' 



of Finance received through the Ministry of Parliamentary Alrain .,1. their 
U.O. Note No. III/Fin. (42) USQ-4799·LS/86 dRted 2) September, 1986; 
for dropping of the usurance on the fol1owi~a arounds :- . 

"We had taken up this matter with tbe Delhi Administration who have 
intimated that sometime back, the'WIMCO Ltd. have sent them a copy 
of the advice given by their Legal A1vi~er, who is of the opinion that 
the exemption from levy of sales tax on hand-made matches liven by 
the Delhi Administration is not valid and that the notification issued 
in this regard is ultra-vires of Section 17 (3) of the Delbi Sales Tal 
Act, 1975. The opinion given by the Legal Adviser of WIMCO Ltd. 
is being examined in consultation with the Law Department of the 
Delhi Administration. Only after knowing tbe opinion of Law and 
Judicial Department a memorandum containing the complete history 
of the c"se is being prepared for being placed before the EXO\lutive 
Council for its consideration and taking a fiDal decision in the matter. 
The propoltal, if rejected straight away by the Executive Council 
would hardly involve any furth~r delay. In case of it. acceptance by 
the Executive ("ouncil; the decision can he finally implemented only by 
amendin, the second scheduled of the Delhi Sale Tax Act, 1975 after 
obtaining tbe pr~or approval of Central Government. Completion of 

. tbrse formalities is likely to make a long time. 

Considering that the action on the assurance i~ to be taken primar·ily 
by the Delbi Administration which has elected bodies lite rhe Metro~ 
politan Council and Executive Council of their own, and there is no 
direct action to he taken hy the Centro I Government in this regard, 
the Cbairman, Committee on Government A~~urances may kindly be 
requested to drop this assurance· as the Delhi Adminiltration is 
already seized of the matter and is taking appropriate action to 
law," 

14. The Committee decided not to agree to the request for droppinl 
the assurance. The Ministry should expedite the decision and implement 
tbe.assurance at the earliest. It was noted that the assurance was required 
to be implemented by 22 November, 1985 but the MiDi'try did not malee 
any request for extension of time. This casual attitude of the Ministry was 
adversely commented upon by the Committee. 

MEMORANDUM No. 61 ; R~qu~sr/or dropping 0/ Qssurance II"" 0,.12 MlITch. 
1986 i,. ,~pl)" to U,.~aTT('d QUilt/on No. 2479 "gard-
ing cltlz~nshlp to Sri IAnkll" State/ell periolll. 

15. The CommIttee considered the following requests of the Ministry 
of External Affairs forwarded through the Ministry of Parliamentary AfI'airs • 
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vide their V.o. note No. V/EA(l4) USQ 2479-LS/86 dated 24. September, 
1986 for dropping the assurance given on the following grounds :-

"In terms of the Indian Sri Lanka agreement of January, 1986 about 
84,000 stateless persons were proposed to be granted Indian citizen-
ship, if they had applied for thjs before 30th October, J981(under the 
India-Sd Lanka agreement of 1964). It was envisaged in January, 1986 

. that this process would be completed within six to eight months, after 
the signing of the agreement. These applications have been under 
consideration for grant of Indian citizenship and this depends upon 
persons concerned, voluntarily coming forward to claim citizenship 
and related documents. Therefore, it is not in our hands to speed up 
this process. As and when these pers, ns have approached the High 
Commission of India, Colombo they have been granted citizenship 
papers. In the light of these fact~ part (c) of the· answer cannot be 
termed as an assurance becau~e it relates to on going process and 
Government of India's responsibility· comes into play only if tbe 
afFected persons voluntarily come forward to get their docu-
ments." 

l6. The Committee found !-he request of the Ministry vague and not 
lufficient for the dropping of the assurance and desired tbat they should 
implement the assurance early. In the meantime they sbould request for 
extension of time. 

The mf'eting then adjourned. 
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Mlnllle, of 'he Committee on Governmen' A.SluNUlCel h~~OItIJ \ \ 
January. 1987 In Committee Room No. 62. Parliament liOIlIl, New 

Deihl 

, The Committee met on Thursday. IS January. 1987. from IS.00 houri 
15.30 hOUri. 

2. 

3., 

. 4. 

5. 

6. 

7. 
8,' 

9. 

10, 

11. 

I. 

2. 

PRESENT 

Prof. Narain Cband Parashar-Chairmall 

MEMBBRS 

Shri Tadur Bala Goud 

Sbri Virdhi Cbander Jain 

Shri Iitendra Prasada 

Shri Rahim Khan 

Shri Purna Chandra Malik 

Shri Channaiah Odeyar 

Shri Ram Pujan Patel 

Shri K.N, Pradhan 

Shri Iagannath Prasad 

Sbri Muhiram SaiTcia 

SBCRI!1'AIlIAT 

Shri D.C. Pande-Joint Secretary 

Shri n.M. Chanan-Smlor Exam In" of Quell/OlU. 

, 

At the out set, Chairman wished Happy New Year to the 
Members. 

Tho Committee took up for consideration their draft Eighth Report an4 
• 
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adopted the lame. The Committee autboriled the Chairman to present the 
Report durin, the en.uina Scuion or Lot Sabha, 

••• ••• • •• 
TM Commlll~~ Ih ... adjourned 10 meet alliin on 16 Jan ... ,)', 1987 lit 

11 .• """', 



ANNEXURE-' 

/I. :'" .:l,a ha 
, '. :)w '(llnU(IJ 

dliw"udw 

(Yilt Para No. 16 ot1tcp~rt)' il. , ,,,.1( n.a 
" .'(11."()~ lUO 

Shri Chintamani Jena : Sir, may t know whether it is a I •• It .... iIIID 
countries like USSR. USA, USA, UK and D~nmark are JP.e p,io~~ .. .iJlthe 
production of non-conventional energy; if so, may '(know ~e\1ftfjI tbe 
ussa h .. tfewoJo,Ped • 'Vcsy eCOAOaNca.I !PtQd .cb~r ~~ ~14¥~ i e. 
Eagle wbich is ~rf ... iff .-eratod i8n4 ,al.\O,yer~ ocoaoru;cal ,? '~P~~l 
model-wind-mills can be installed in our country specialty when Ollf country 
fully depcnds on the agricultura'l !ector. 75 per cent f,f.tf.r~n is 
eJlp,gcd ~ agric~lt.ur~, ,~~eration Jlnd the~ W,jnd-l1\iIlSdLi9S/t:!~1 ,i.'I2ural 
areas,the farmers can easily operate and It will be "elY ,~O.nOI'QI. ' 'u.MM,1 
know whether the Government willthillk in tbat lil\e to set up s type 0' 
MOdet wind-mitt' in oar country? "/,' I nl.l,I,.~IU hII8 

TIle ~ini5ter of Energy (Shrj Va~aDt Satbe): Wea~F al~~J~.iI' 
u,p ~in.d-nlll1 fa~ms on the c?8stal. side of 0, ur coun. try" TWfllw~fJ,*m' s:) 
fMQlS-One at Tutlcorin and one lfI OUJarat-hav.: already bliell. luc~msra 
wor~ing. Three 1D0r~ wind-roiUs are proposed a, nd any tfc~~,ol,olx 'tilt i''l~ 
hdp UlI to put improved or better wind.mUts will always ,h,e w~l~?ro~ ft~l 
ar~, our,selves, developing tb~e wind .. mills. This s~.sesij,'~I'I, W~')~'(t'6,e e 'mS\1 
weU:oll)e. But we do not have ;ofl'er from any country nien't\frJ'e~~ (~ 
Hon. Member of any new technology in this regard. But we arc,jWr'iirvc; 
on the look out and developing technology not only in the ftera"~f yi.t'rt~"! 
mill bl,lt all non· conventional sources of cnerSY, W-: kn')wJll'h~: i~'W:~ 
important for the country. rt"Ol,It>1'QO :J 

:, ' t () toe '(d 

Shri C, hintamani Jena : Sir, my second supptement",r",)l.' ~5'~it il 
a Cact tbat a lurvey was conducted by the U.N. wlto ha<l op ne'J(JD,&J~ba~ 
~er, ~be energy ,we are getting now.a-days, from w, in, d.min, s,""I,t ~~' ~~ •• f~ 
timet,' ,more than tbat, So, in thlJt con" te,xl. 111 a, ~ I, 1c~ow r~f., he 091, 
~iD\Ster whether allY programme has betn m,ade tosp~a u'A', t ~i " 
up of lu~b wind-mills in the rural areas. WhyJ .ama" .lai'~I",',lb" i. 'ftu~1 ~1 
4ao ,,~d.mit1s bave been set up in our count,ry, So, wtn'the ~fHlrmtl 
any prOl1'amme to expedite it ? ' "" "'<,CIa rewo I 

l"l!olon"", 
Sbrj Vasant Satbe: We know tbe ,reat,otcatia. ,., ~_ ... 

country and we would like to ex.pedite it fully. But iJ. depends ufOA the 
force, velocity of the wind available and what can! be "'~t ~1(("r-acDe
rating energy; we will definitely keep this in mind. We have a biS pro-
,ramme or uling wjnd~mill energy in tbe country. 
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SUI G.G. SweU: I would like to know whether anywhere in the 
country we have experimented with magnete hydro-dynamics and if so, 
where, witb what results and what are the calculated economics. 

S .. V .... t Sltlle: On MHO, a pilot plant is being experimented in 
our country. That technololY is mod,ern and it helps direct conversion from 
coal to ,COerIY......... . 

SUI O.G. Swell: Where? 

SkI V .... t Sathe: I do not know where. I will try to get the details 
Bnd pass them o,n to the Hon. Member. Is it in Meghalaya ? 

,.8Ift G.G. Swell: You are the Minister for Energy. 

. S.rt V ..... t Sathe: 1 will find out and get the information. The pilot 
plant has been set up in Tiruchirappalli, Tamil Nadu. 

SIni Maar.o Falelro : Development of nOD-conventional sources of 
enerlY is.a national priority. We have agreements for exchange of science 
and technology with many countries in the world-a very large number of 
coubtries. In Furtherance of tbese Agreements we have Joint Commissions 
OD science and technology. Now the procedure in these Joint Commissions 
is J*hatthe country, India or the other country. each one of them. submits 
those, matters on which they would like to have cooperation. I would like 
to.tnow, 'in view of the large number of tbese Joint Commissions, in view 
of the fact tbat it is open to this country to submit the item on which. they 
would like to have cooperation and in view of tbe fact that Don-conven-
tional sources of energy are a national priority. why this question of 
cooperation in non-conventional sources of energy has not been taken up 
by 'any of tbe Joint Commissions on science and technology. 

,S .... V ... t Sadie: As far as science and technology is concerned, as 
I 'said. the Department of Non-conventional Energy Sources is developing 
on all fields of non-conventional sources of energy the technology indigen-
ously aQd wherever we find that technology is available, we talee actioJl. 
U isa question of country-to-country when you say that discussions in Joint 
CC)IQIDI'8io,D~ are bcid. Uptill now, no country .has come forward or has 
shown any interest. but we have lone to various countries to find out 
technologies like Denmark for windmill and to othe~ co~ntries: and we 
take tho belt wherever it n available . 

. ,~. s.rJ Vaiut Sat. : That is also under consideration . 
.. ;,:i, L.'(, 



ANNEXURE II 

(Read with para No. 28 of the Reporl) 

S1atement Laid on tile Tableo! the Ho.use I" Reply ttl Pllr' E ol,IIe 
Starred Qlle,tlon No. 27 J AltSwnd 011 JJ.J.J986. 

The composition of t~e Plannin8 Group on S,bippinl i. u 
(Ollow. :-

I· Shri L.M.S. Rajwar, 
Chair.man, ShippiD, Corporalion of India . 

.. 
2. Shri Vasant Sheth, 

3. 

4. 

5. 

6. 

7· 

,. 
,~ 

10. 

Chairman, Great Eastern ShippiD8 Company 
of India, 

Dr. H.B. Desai, .. 
Indian Institute of Foreign Trade, Delhi. 

Dr. A.K. Malhotra, 
Member of Oil &; Natural Gas Commission •. ' 

Dr. D.P. Ghosh, 
Department of Naval Architecture, I.I.T. 
Kbaragpur. 

Rear Admiral Kisban Dev Ex-Chail'llWl, 
Shippi,ng Corporation of India. 

Shri M.R. Shroff, 
Economist, Bombay 

Shri V.D. Chowgule, 
Chairman, Ohowlule SbippiD, ColllpaDY. 

Mrs. Isbar Judge Ahluwalia 
C-II/83, Motibash, New Delbi. 

Director General (SbippinS), 
Bombay. 

......... Cbair .... 

• •••••••• Mtmber 

........... Member 

......... Member 

.......•• Member 

• •••••••. M~bcr 

.~ ..•••• ""'ber 

.............. ber 

• .......... at..,ber 

••••••••• M·em:ber 



.ANNEXURE 1(1 

",\,""\\ .,' , ~Read with para No; 32 of the Report) 

'COpy of PldIt""tnk Co"""b~bJ'l'$ MMtora"dihti Nil. i'.tC/$(27)/85 dated 

I~ :l' llfO.em. the l~th Decemb.r, 1985. 

In connection with the formulation of a long-term perspective plan fItw 
;r$APf~ Sector on an integrated basis, it bas been decided to set up a 
pTinnmg'group on shipping wi,th the fol/owing composition :-. 

1. " Shri L.M.S. Rajwar,.· .......... Chairman 
·u.,un:iWI 'Ch' .>...... Sh' . C . f I d' aUUlan, ',Ipplng orporahon 0 n la. 

2. Shri Vasant Sheth, Chairman, ......... Member 
.:,.,jftrlh' ~~eat Eastern Shipping Company of India. 

3. Dr. H.B. Desai;' ......... Member 
'!.lSd.muJvt!.~dia,n .Institute of Foreign Trade, Delhi. 

4. Dr. A.K. Malhotra, ......... Member 
~tJfIwtt .. ~~~~er of Oil & Natural Gas Commission. 

S. Dr. J.p. Ghosh; ........ Member 
Deptt.of Naval Architecture, T, Kharagpur. 

1'~llfI!ff!il'Rear Admiral KlsJra11 'De\r, .... Member 
Ex-Chairman, Shipping Corpdtatlotl ofin'dia. 

~jlln~. 'Sbri',t,i.R. Shroff, ......... M~mber 
Economist, Bombay. 

~'ln~'8bri V;D. Chowgule, ......... Mtmber 
Chairman, Chowgute S1fipt'iHg Cbmpatty; 

l\.11~ .. Mrs: fshar Judge Ahluwalia, ......... J.6mber 
. C-lI/83, Motibagh, New Velth. 

l·~dRtil..'~·f>ill.'Ctor General ...... b r -IV, ........ M1:m e 
. (Shippir,g Bombay). 

2· The Planning Group may co'-opt any other expert in shipping or 
reiatr.d fields. 
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). t. Phnlrrj'ftS OrouP',! DIllin' _. Witt" to ,~ • ionl"lend 
plan tOr .--.phtt ror ~rseas a. well ... eoaatat t .... ; .... lIpOa lOuDd 
tecHMal alld economic celurideratioDf in the ti .. porlp'OIift or year 
:low A.J)~ TIN apeciSc Terms of aefereooe wttl; be .. ,..,.., :,,"-

(i) 

(iii) 

To study the past trends in development of Ihippina both over-
sel1; and coalStel for palsoapr trIfle and fteiaht carlO over tbe 
laM ,two deoades baviDI reprd to the uoadl in tM country'. 
esport and import traee and ooutal t"" in lbe tontut of 
development of tranlport services in tile COUD&fJ'; 

Tp project future developmo.... WI eEPOrt -4 iaDpot't tMde of 
tile country for tho period endin, 3000 A.D', bued upoo aDti-

'cipated developments in the international tfade .nviroDm~. 
and in so rar as coastal trafBc i. concerned, on inter-modal 
allocation of traffic in tht coon"" pbMed over S y.... periods 
endlDI 1990, 1995 cI 2eOO A.D.; 

To review liner route developments and liner cod'e evalUation 
and recommond lIecessa" r~ieDaauoa tocoable i .... ov.ment. 
in the country's share in'liner serv~ces in future i 

(,iv ~ 'FO'determine tlle optimum size and type of India. leet compatl-
able witb carao m~, feaaible tecbDOlolic." improvemeole- .,.d 
anticipated trends in iDtemadolal aad OGMtal trade ;, 

(v) 

(vi) 

(vii) 

To study the factors influencing productivity and etC:ienC)' of 
Indian shipping and to consider any structural cban,e. needed 
ip tbe shipping industry in future with a view particuJarly to 
improve the productivity and efficiency of tlle indu,try a. a 
wtio~e ; 

To study measures to improve resource availability fOf sIIippin. 
including foreign exchange relOurces witb due repref to the 
anticipated foreign exchange outJO and inlow and particularly to 
consider non-conveiltitJnaf so.cd fit tMdtrf "'r' '" iacrattry 
including Inter-alta borrowin.. by shipping com .. nia (rom 
commercial sources i 

In relation to coaltal sbippinl. to examiDe pr61ecte4 develop-
ments in the principal industries in cOaltal Ncal .. d project 
requirements of shipping with due consideration being .i.en to 
ieasibJe integrated transport sefvice'; 

(viii) To review measures to in ....... dripfi .. ." .veloflD~ witb 
development of infra ... tructure facilities iacladin, port develop-
Ibent aDd speciflca1ly to reco ___ ..... ~It. II tbe 

• 



-'iI"- j ',. ,facilitietMlt 1hclpott3!through ad()ption of a lIystcm approach to 
kw,' Ii elNUI'C c~'rdinatcdEdevcJ()pment of major, inter.ediate and 
''''\',mino1', <pqrts;i - (This will be particularly necesslUy in planning 

devotopment of faciJities,to hilndle :contaioer ships in future); 
and -

. I r "~ " 

(ill:) To recommend iucbother measures including policy measures on 
financial, institu1~6nhl and operational aspects of shipping such as 
tnily;bi!cdirdu~ive to development of industry on a sound commer· 
cial bail' in 'rutur~. 

), 4."Tlfti'l(;"dttp WiJ.\, hll"te the' studies on various a.pects of shipping 
caTi'ied 'out L'''''''hp6d ~'es or through engagement of COD suit ants to the 
dtent tteeenatly:· \ 

1, 1,j ,I· j,'" fl',. 

S;Th-e'G,ou~ will maintain close inter.action with the Steering Com. 
mittee on Transport Planning anl\iwilJlI't'Porttdthe Planning' Commission 
from time to time on the progress of the work undertaken. 

: ~ , , . • ~.' J • ' , ~ , 

'6.' 1lht'OrtSllp'tt'iltsubntiHts-report by 15th lune, 1986 • 
. t t- '. J .~ . 

7· ,The Gr()up wiIJ be serviced by the Deptt. of surface Transport 
aIl~Pi;'hippin~ Cdthdr~tiOri '~r"ndja.~ The ()ffieiaJ Members wiU be paid'TA 

;'Ii'DA by' theft' ~es#eJttve Departments/Corporations. The non-official 
Members will be' pkldT'A'& DA 1fsadmissibJeto Grade 'A' Central 

,Ooy~rn~f~t office~~,' ';' ' 

" 
·1 

'. t, ,. , t ~' HI; 

':, ~~ ';"1' ill 
:': i.;Tb" 

1 

" ."i)'i! " 

,'I i'/ ,', 
'I, ',"',' . 

q' 

,cr' 

• 'j '.' I ::OJ': _ , -, ~ ., . ; " .' ' , ' 
, I .;, ,.I, ~riJ. ... M;~.,R.ajw~, ~~ajrman, sCl 

'I 

.. ,' ,':' ,," ,t' 
2. Sb'ri Vasant Sheth 

3. Dr, H. B. Qcsai 

4. 'Dr. AK ,M-ulhotta-' 

S· Dr. J. P. Ghosh ' 

~. Rear A:<imirat Kiishan Dev 
' .. f 

,: I' 

Sd/-
(K.C."AprwaJ) 

Director (Admn.). 



•. Shri V.D. Cbowau1e 

. 9. Mn. Isbar Judie AhluwaHa. 

Copy to:- ;',< 

All coMtrDI.fDaptt./MiDistries. 



APPi!NDIX 

( Vide Para No. ~9' of ••. acpo .. ,) 
(I) Statem.nt ,howln, the I'olltlon ol the tJllflTtlllce, 

0/ Snenth £Ok Sflbha pending Implementation tJI 
MN' »---. 1916. 

Session No. of No. of No. of 
assurances assurances assurances . 
culled out implementedl outstanding 

dropped 

First Session, 1980 26 26 

Second Session, 1980 196 196 

Third Session, 1980 548 547 I 

Fourth Session, 1910 333 333 

Fifth Session, 1981 793 793 

Sixth Session, 1981 373 372 

Seventh Session, 1911 418 418 

Eighth Session, 1982 7,. 79. 

Ninth Session, 1982 429 229 

Tenth Session, 1982 315 315 

. Eleventh Session, 1983 861 859 2 

Twelfth Session, 1983 433 433 

Thirteenth Scssion, 1983 424 423 1 

Fourteenth Session, 1984 956 945 II 

Fifteenth Session, 1984 328 325 3 

Total Assurances out-standing 19 

44 



.. 
(Ii) $tatement ,howlng the positiOft of lUSUltln('es of 

Eighth £olc Sabha pending ImpletMfttatioft 
al 011 4 !HelMT, 1986. 

Sess~n 

Fhst Session, 198!1 

Second Session, 1985 

'tBird Session, 1985 

Fourth Session, 1985 

Fifth Session, 1986 

Sixth Session, 1986 

Seventh Session, 1986 

Total Assurances outstandinl : 

No. of 
assurances 
culled out 

19 

426 

331 

JS5 

767 

459 

389 

No. of No. of 
assurancesassuranoes 

iOlplemented/' outo.stlndinl 
dropped 

If 

19 --' 

403 II 
312 19 
300 " 499 •• 
182 1:11 
NIL $19 

I"t. 
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(iv), Minlstry-wisl details of outstanding. 
Assurances of Eighth Lok Sabha 

-" 
Ministry/Department 2nd 3rd 4th Sth 6th ' 7't~ 

Session Session SeSSiJll Session Sessioq .~ellsion 

Aaricu1ture . 2 17 19 J ~S 

A1pmic Energy .. 2 7 . . 4 
I CQmmerce 3 7 - 9 8 
I CQmmunrcations .. I 10' U 

Bafence 1 6 4 2 
EI~tronics . .. 2 2 
EQergy 3 9 13 114 
Environment and Forests I 12 8 7 
E~etnal Affairs . 1 12 S 9 
Fi~ance . 3 6 23 33 ", 159 

Fqod and Civil Supplies 2 6 6 6 
H"a1th and Family. 

'Welfare 4 .. 18 IS 113 
H,me Affairs 1 2 '3 19 22 ' 23 
H.p1an Resource 

Development 2 2 6 24 14 25 
-Industry. 1 6 34 24 46 
Information and 

Broadcasting. 2 6 2 2 
Labour . I 1 3 19 14, 7 
Law and Judice. . 3' .. 6 10 10 
OccaD Development : ... ~ . . . . . I 
Parliamentary Affairs . ; . ' ... 1 . . .. 
Personn~I a~ Training, 

AdministJ'Jltive Refe~ms 
and Public Grieva"ces 
and Pension .. 's 2 S 

• 
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Ministry/Department 2nd 3rd 4th 5th 6th 7th 
Session Session Seasion Session Session Secion 

Petroleum and Natural 
Oas. . 2 2 2 3 10 7 

Planning . · . 2 .. 3 2 

Prime Minister . . · . . . . . .. 
PrOiramme Implemen-

tation. . . · . .. 2 

Science and TechnoloJY • 2 • 
Space . . . . . . .. 
Steel and Mines 2 3 9 10 12 

Textiles 5 2 

Tourism . 1 4 4 10 

Transport 2 6 .ot 2' 3S 

Urban Development • 2 2 10 18 22 

Water R.esources • 1 I 4 7 

Welfare . . . , 8 , 5 

23 .9 55 268 277 ,It 

$bri Durp PriDtiua Prell Delbi-6 • 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABRA 
SECRETARIAT PUBUCA1IONS-1986 

SI. 
No. 

Name of Agent 

ANDHRA PRADESH 

1. MIs Vijay Book Agency. 
11-1-417, Mylargadda, 
8ecunderabad-500361. 

BIHAR 

2. MIS. Crown Book Depet, Upper 
Bazar, "Rancbi (Bibar). 

GUJARAT 
3. The New Order Book Company, 

Ellis Bridge, AhOledabad-380006. 
(T. No. 79065) 

MADHYA PRADESH 

4. Modern Book House. Shiv Vilas 
Palace. Indore City. (T. No. 35289) 

MAHARASHTRA 

S.· MIs. Sunderdas Gian Chand, 
601, Girgaum Road, Near 
Princess Street, Bombay-400002 

6. The International Book Service, 
Deccan Gymkhana. Poona-4 

7. The Current Book House. Maruti 
Lane, Ragbunath Dadaji Street, 
Bombay-4OOQO 1 

8. MIs. Usha Book Depot, 'Law Book 
Seller and Publishers'. Agents 
Govt. Publications, 585, Chira 
Bazar, Khan House, Bombay-
400002. 

9. M&J Services, Publishers, Repre-
sentative Accounts & Law Book 
SeHers, Mohan Kunj, Ground 
Floor 68, Jyotiba Fuele Road, 
Nalgaum-Dadar Bombay-400014 

10. Subscribers Subscription Services 
India, 21, Raghunath Dadaji 
Street, 2nd Floor, Bombay-400001 

TAMIL NADU 
It. Mis. M. M. Subscription 

AgencIes, 14th M umli Street. (I st 
floor) Mabalingapuram, Nungam-
bilkkam, Madras..(jOOO34 
(T. No. 476558) 

8l. 
No. 

Name of Agent 

UTTAR PRADESH 

12. Law Publishers, Sardar Patel 
Marg, P. B. No. 77, Allahabad, 
U.P. 

WEST BENGAL 

13. Mis. Manimala, Buys & Sell., 
123, Bow Bazar Street, Calcutta-I 

DELHI 

14. MIs. Jain Book Agency, 
C-9, Conn aught Place, New Delhi 
(T. No. 351663 &. 350806) 

IS. MIs. J. M. Jaina &. Brother., 
P. Box 1020, Morl Gate. Delhi· 
110006 (T. No. 2915064 &. 230936> 

16. Mill. Oxford Book &. Stationery 
Co., Scindia House, Connaught 
Place, New Delhi-l10001 (T. No. 
331S308 &. 45896). 

17. Mis. Bookwell, 2/72, Sant Niran-
kari Colony, Kingsway Camp. 
Delhi-1l0009 (T. No. 7112309). 

18. Mis. Rajeodra Book Agency. 
IV-DR 59. lajpat Nagar, Old 
Double Storey, New Delbi-Il0024 
(T. No. 6412362 &. 6412131). 

19. MIs. Ashok Book Agency, 
BH-82, Poorvi Shalimar 8agb, 
Delhi-l 10033. 

20. MIs. Venus Enterprises. 
B-2/85, Phase-II, Asbok Vihar, 
Delhi. 

21. MI •• Central News Agency Pvt. 
Ltd.,23/9O. Connaught Circus, 
New Delhj·IIOOOl (T. No. 344448, 
322705, }44478 &. 344508) 

22. Mis. Amrit Book Co, 
N-21, Connaugbt Circus, 
New Delhi. 

23. Mis. Books India Corporation 
Publishers, Importers &. Exporters 
L.27. ShUl>tri Nagar, DeJhi·ll00S2 
cr. No. 269631 & 714465) 

24. MIs. Sungum Book Depol, 
4378/4B. Murari Lal Street; 
Anaari Road. Darya Gunj • .New 
Delbj-J10002. 
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